
HIGH COURT OF JUDICATURE FOR RAJASTHAN AT
JODHPUR

S.B. Criminal Misc(Pet.) No. 593/2022

Manisha Khator D/o Shri Jagdish Chandra, Aged About 24 Years,

R/o  24-Sd,  Raghunathpura,  Tehsil  Suratgarh,  District  Sri

Ganganagar,  At  Present  Residing  At  Galaxy  Jinc  Girls  Hostel,

Near  Omni  Plaza  Hotel,  Near  Rajasthan  Patrika  Office,  Paota,

Jodhpur (Rajasthan)

----Petitioner

Versus

1. State  Of  Rajasthan,  Through Secretary,  Department  Of

Home Affairs, Govt. Of Rajasthan, Jaipur.

2. Inspector General Of Police, Bikaner Range, Bikaner.

3. Superintendent Of Police, Sri Ganganagar.

4. Sho, P.s. Jetsar, District Sri Ganganagar.

5. Jagdish  Chandra  S/o  Ram  Chander,  R/o  24-Sd,

Raghunathpura, Tehsil Suratgarh, District Sri Ganganagar

(Raj.)

6. Smt.  Anju  Devi  W/o  Jagdish  Chander,  R/o  24-Sd,

Raghunathpura, Tehsil Suratgarh, District Sri Ganganagar

(Raj.)

7. Raman S/o Jagdish Chander, R/o 24-Sd, Raghunathpura,

Tehsil Suratgarh, District Sri Ganganagar (Raj.)

8. Poonam D/o Jagdish Chander, R/o 24-Sd, Raghunathpura,

Tehsil Suratgarh, District Sri Ganganagar (Raj.)

9. Rajjo Devi W/o Ramchander, R/o 24-Sd, Raghunathpura,

Tehsil Suratgarh, District Sri Ganganagar (Raj.)

10. Jai  Karan  Verma  S/o  Neki  Ram,  At  Present  Posted  As

Const. No. 2387, At Police Line Sri Ganganagar.

11. Rakesh Khudia S/o Brij Lal Khudia, R/o Netawala, Tehsil

And District Sri Ganganagar.

----Respondents

For Petitioner(s) : Mr. Ratish Bhatnagar

For Respondent(s) : Mr. Mahipal Bishnoi, P. P.
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JUSTICE DINESH MEHTA

Order

25/04/2022

1. The petitioner has approached this Court with a grievance

that she having done post graduation is obviously major by age

and she wants to pursue her studies, whereas her father lodged

missing  person report and, therefore, the police is harassing her.

2. It is the contention of the petitioner that she is residing as a

paying guest and wants to continue her study.

3. She prays that adequate police protection be provided to her.

4. Though  no  specific  instance  or  imminent  threat  has  been

pleaded but considering the submissions made by learned counsel

for  the  petitioner  and  having  regard  to  the  facts  and

circumstances of the case, this Court is of the opinion that if the

petitioner is having any apprehension or threat perception about

her life and liberty from her parents, she may move appropriate

representation before the Superintendent of Police, Jodhpur (East)

indicating her concern. 

5. If  any such representation is moved by the petitioner, the

Superintendent of Police, Jodhpur (East) shall consider the same

in accordance with law and ensure that the petitioner may not be

unnecessarily harassed by her parents.

6. It will be required of the petitioner to intimate her parents

and Superintendent of Police, Jodhpur (East) about her residence.

7. With  these  observations,  this  criminal  misc.  petition  is

disposed of.

(DINESH MEHTA),J

75-A.Arora/-




